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Should be repeated it again? 

Indamer Company

+

/Shrimati Renu Cbakravartty: 
Shri Goray:

------1 Shri Haider:
 ̂Shri S. M. Banerjee:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the enquiry report of 
the Indamer crash at N.E.F.A. and 
alleged malpractices of the company 
has been received by Government;

(b) whether any of the malpractices 
have been proved; and

(c) if so. the action taken thereon?

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Humayun Kabir): (a) & (b). 
Yes, Sir. The report on the crash has 
been received and copies have been 
placed in the Library of the Parlia­
ment. The report has referred to one 
case of violation of rules by the Com­
pany, but held that the accident could 
not, in any way, be attributed to this 
violation.
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(c) The licence of the Company was 
not renewed after 28-2-1958 on the 
basis of a separate report regarding 
compliance with the Indian Aircraft 
Rules.

Shrimati Renu Chakravartty: In
view of the fact that it has been found 
that the company was violating the 
Indian Aircraft Rules, has any step 
been taken to find employment for 
dismissed engineers who had refused 
to agree to disobey the rules of the 
D.G.C.A.?

Shri Humayun Kabir: The question 
of employment for people who were 
dismissed is a separate question and 
does not arise out of this. But we 
have been considering it apart from 
this question. We do not know 
whether they were dismissed only for 
disobeying these orders. That would 
require separate investigation.

Shrimati Renu Chakravartty: Is it a 
fact that while the D.G.C.A. has not 
cared to find whether these employees 
were really trying to implement the 
rules, the manager of the INDAMER 
company’s Calcutta section, a 
European gentleman, and the aircraft 
of this section had been transferred to 
the Indian non-scheduled operators, 
Kalingas? If so, how has the D.G.C.A. 
permitted this?

Shri Humayun Kabir: In rcspect of 
the employees against whom many 
reports had been received, the matter 
is under examination—the pilots, 
licensed  ̂ engineers and other 
employees. As for those against whom 
there are no specific complaints, it will 
be very difficult for us to take any 
action.

Shri Goray: Is it a fact that this 
Company took some aircraft out of 
India and sold it to other countries 
not friendly to us?

Shri Humayun Kabir: I have no 
information on that point.

Shri Kami Singh]!: In view of the 
licence being cancelled, have the 
INDAMER transferred their fleet of 
aircraft to some other company?

Shri Humayun Kabir: One at the
aircraft they have sold. They haw 
also transferred a number of their 
aircraft on lease to another company.

Shri Jaipal Singh: In view of the 
fact that this company has in the past 
been given special facilities to take 
aircraft out of the country, may I know 
whether the Government will see to it 
that it is not repeated?

Shri Humayun Kabir: I can assure 
the hon. Member that every step will 
be taken. In fact, no one can take an 
aircraft or transfer without permission, 
and one of the charges against the 
company was an attempt to register 
an Indian aircraft in another country.

Shri Jaipal Singh: Is it not a fact 
that this INDAMER Company sold 
several Dakotas outside the country in 
the past with the permission of the 
Government?

Shri Humayun Kabir; If they have 
sold with the permission of the Gov­
ernment the question does not arise.

Shri Joachim Alva; The Government 
is aware of the malpractices of many 
private operators. Recently the Indian 
Airlines have extended their activities 
even in regard to freight. What is 
the proposal of the Government? Is 
it to allow the Indian Airlines to 
operate in all lines and take over the 
business from private operators?

Shri Humayun Kabir: I do not see 
the connection between the two parts 
of the question. If there are certain 
private air companies which are guilty 
of malpractice, actTon will certainly 
be taken against them. As for the 
extension of the activities of the 
Indian Airlines Corporation, I am sure 
that every Member of Vie House will 
wish that the Indian Airlines Corpora­
tion should extend their activities so 
far as possible.

Shri T. B. Vittal Rio: The hon. 
Minister said that this company has 
violated certain aircraft rules. May I 
know whether prosecution is being 
launched against them?
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Shri Humayan KaMr: The whole 
matter is under exunination as to 
what action we can take. We have 
enquired whether action can be taken, 
any enquiry can be made through the 
Special Police. We find that it cannot 
be done. Therefore, under the normal 
aircraft rules necessary action is being 
taken.

Shrlmati Renu Chakravartty: In
view of the answers given by the hon. 
Minister that they do not know when 
they have gone abroad, and many 
other things, to sell the aircraft what 
are the steps that the Government is 
devising to tighten up the entire 
machinery of D.G.C.A. so that the 
looseness which is very obvious will 
be obviated?

Shri llumayun Kabir: I think the 
hypothesis of the hon. Member is not 
correct. No aircraft can go out of the 
country without the knowledge and 
permission of the D.G.C.A. As one 
hon. Member said, they were sold 
previously with the permission of the 
Government. No aircraft can go out 
of the country without permission.

Shrlmati Renu Chakravartty: Am I 
to take it..........

Mr. Speaker: Order, order. I am not 
going to allow one single Member to 
put questions indefinitely.

Shri T. B. Vittal Rao: The point is 
that there is so much of looseness in 
the D.G.C.A.’s office.

Shri Jaipal Singh: With regard to 
parts (b) and (c) of the question, may 
I know whether any action has been 
taken about the hard currency remit­
tances earned by this INDAMER Com­
pany, which according to normal prac­
tice should have been canalised 
through the country of registration.

Mr. Speaker: Hon. Members are not 
asking questions for eliciting facts. 
Hon. Members have taken this oppor­
tunity to criticise the Government 
regarding their action. This is not the 
occasion for that.

Shrlmati Renu Chakravartty: We
want to know.......

Mr. Speaker: Order, order. The hon. 
lady Member has got a number of 
questions. Hon. Member will have an 
opportunity when we discuss the 
Demands relating to this Ministry.

Shrlmati Rena Chakravartty: We
cannot get a chance everywhere. Then 
we need not have a Question Hour at 
all.

Mr. Speaker: Question Hour is not 
intended for lectures.

Shrlmati Rena Chakravartty: We
do not give any lectures. I think that 
is a very unfair interpretation.

Mr. Speaker: I am sorry for the 
expression ‘lectures’. Otherwise, it 
amounts to the same thing. Expres­
sion of opinion ought not to be resorted 
to during the Question Hour. During 
the Question Hour we must only elicit 
facts. Leave' it at that stage. That 
is the material on which matters 
could be gone into at length either in 
the debate on resolutions or in the 
general debate. That is all the pur­
pose. I And that more of the time is 
utilised for giving suggestions, elicit­
ing opinions thereon and then forcing 
our own opinion on the Government. 
That is the difficulty. Hon. Member 
will kindly consider it. She is in the 
panel of Chairmen and she has to do 
it herself.

Kanpor Medical College 

+

*1073.
f Shri S. M. Banerjee: 

Shri Prabhat Kar:
Shri Mohammed Ellas: 
Shri Sarju Pandey:

Will the Minister of Health be 
pleased to state:

(a) whether any amount has been 
sanctioned during 1957-58 for the 
establishment of a Cancer Depart­
ment in Kanpur Medical College; and

(b) if so, the amount sanctioned?

The Minister of Health (Shri 
Karmarkar): (a) No, Sir.

fb) Does not arise.




